
•V

/'

'.'S/

IM TH£ Central AoriiNiaT-^ATiuz tsxbunal

PKIfClPAL SENCH

D.A No,1109/39

IMbu Delhi, this the 22th Day of JanuarV;, 193 7

Hon'ble Srnt.Lakshmi Sucai in ath an , Plember ( D)

Hori'bls 3'nri S,P, Bisuas, C-lembsr (a)

Shri G.R. f'";ata

s/a Sh. Boot a Raoi
Head Clark, 31 at i 3t#i c al Sr anc h
N.R.j 0-Uhi Kishanganj.

2, Sh, Uirandra Math
s/a Sh, iiuri Lai
Head Clsrk, Statistical Branch
N.R.Delhi~Kishan Gsnj.

5, 3h, L,C.-^ascogi
s/o Sh. Nait am

. do.

4. Shri R.L Khanna
s/o Shri L.Khanna

-do"-

5. Shri ft. C. Gupta
s/o Sh, K.C.Gupta
Head C1 er k , St at i st i c al 3r anc h
North orn Rail uay ,H sadquar t 2r s,
Nau Jelhi,

(By Advocata Sh. K,N„R, Pillay )

Vs.

.,,' Applicant s

9

1, Union of India through the Ganl,
f'l an ag er', Wor t h er n ai l uay , Bar od a Ho us s,
N Bij Oelhi.

2, Shri Shobha Ram
Haad Clerk, Statistical Brsnch,
N, , Hqs. Nsu De Ih i .

, ,, Respond ent s
(By Adv/ocata Sh.P.S. r'lahsndru )

0 H 0 £ 8

(Han'blB Smt.Lak.shmi Suaminathan, i'lsinbsr (3)

Tliis Casa uas adjouri'vjicl sins die by urder

dated 12,1 ,1994 on the grounds that similar matter in
0 ase

3,£,Naiik« s/uae pending before th 3 Hon''-le Sujrsmj Ccuru. .

2^ Xha judgment of the Supryhie Uourc in D.i^.Ma±iR's

Case has since been dslivored on 25. 7.95 reported in

3L3 1996(1) S SC 1l5» In addition, in ths m antime, a

number of. judgi-aents ha'-'e also been dalivered by the

Supreme Court on simil-J-" issues, namely,
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/

A

r
^oah^ilaihan (1996(7) 3T SC 231, R.K. 3abher,„«1 v.st.te „f
Blaiab C3T 1935(2) SC 337 = 1395(2)SCC 745) and P.S. Shal.uh

lls^g.„^LJ.,ar:)^gna and prs ( 1995(5) SCC 625).

3. In vi.3,.: of the above, this Q,A is dispossd of
uith a direction to tha respondents to considsr tha

claims Qf the applicants regarding rsasrvation of posts
taking into account the dacisions of the Suorema Court,
referred to aboys.

order as to costs.


